388

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
IN
OA NO. 201 OF 2024

IN THE MATTER OF:

AMIT KUMAR
...APPLICANT
VERSUS
STATE OF U.P. & ORS.
....RESPONDENTS. .
INDEX 7?
S. NO. PARTICULARS PAGE NO.
1. | Additional Affidavit of District Magistrate
Shamli in compliance of order dated 29.01.2026 g;f_’i'
passed by this Hon’ble Tribunal 35
2. | Annexure No. 1: -
A copy of the report dated 07.04.2026
3. | Annexure No. 2: -
k A copy of list of encroachers &
i NO?A}:}:,;,:'::‘}%CATE %!-\; .3"‘3‘.
DSE%E?%; )
R No 9478/20:2
" FILED THROUGH
RN
DATED: 20.04.2026 wu/

(ANKIT VERMA)

STANDING COUNSEL STATE OF UP

A-15 FF, NIZAMUDDIN EAST, NEW DELHI- 110013
MOB :- 09990804440

Email-ankit.scngtup@gmail.com




389

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
OA NO. 201 OF 2024
IN THE MATTER OF:

AMIT KUMAR
..APPLICANT

VERSUS
STATE OF U.P. & ORS.

....RESPONDENTS.

ADDITIONAL AFFIDAVIT ON BEHALF _OF DISTRICT
MAGISTRATE — SHAMLI IN COMPLIANCE OF THE ORDER
DATED 29.01.2026 PASSED BY THIS HON’BLE TRIBUNAL

The Respondent No. 6 herein states as under: < & »

MOST RESPECTFULLY SHOWETH:

| \ I, Arvind Kumar Chauhan aged about 43 years, presently posted as
i )% District Maggiglraté hamli, do hereby solemnly affirm and state on oath
o' D '\ / as undel;e:}‘%

1. That I am the above-mentioned officer of answering Respondent
No. 6 and is duly competent to file the present additional
affidavit. That the Deponent is well conversant with the facts and
the circumstance of the ins@case and is competent to swear this

additional affidavit. J&

2. That the Deponent has read and understood the contents of the }
present additional affidavit. The averments made in the Origir{';*‘
2

it
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Application, which are not specifically admitted hereunder, must

be considered to have been denied by the Deponent.

That the contents of the present additional affidavit have been

(O8]

drafted by my counsel on my instructions and the contents of the
same are true to my knowledg§ and nothing material has been

concealed there from.

S
B S
4. That this additional affidavit is being filed in compliance with the

directions issued by this Hon’ble Tribunal vide order dated
29.01.2026, specifically regarding the status of the Khokhari

River and the removal of encroachments therein,.

A

1. Learned Counsel appearing for the Respondent No. 6 and 7
submits that the objections to their additional affidavit/action
plan have been filed by the Applicant only recently and seek
time fo obtain instructions in this regard, Applicant is directed
to supply a copy of the IA No. 49/2026 and 50/2026 to the

counsel for the Respondents within one week. Respondents are

directed to file their response to these IAs within four wegﬁlgvﬁ %

2. I.A. No. 668/2025 has been filed by one Aman Kumar for
impleadment in this OA. This IA has been opposed by the
Applicant and the Respondents also. The present OA is at the
advance stage and is reaching the stage of final of hearing. The
Applicant in this OA has placed on record the relevant material
and is prosecuting this OA. Hence, at this stage, we do not deem
it proper to allow the prayer for impleadment made in the IA

No. 668/2025 which is accordingly dismissed, however, w@? 4

0.
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liberty to the Applicant to take up the fresh proceedings, if any,

surviving issue remains after the disposal of this Oy

3. Liston22.04.2026.” '}

5. That in compliance with the aforesaid directions, an inspection
and detailed inquiry were conducted by the Sub-Divisional
Magistrate, District Shamli, culminating in the submission of a
report dated 07.04.2026. The salient findings of the said report are
enumerated hereinbelow: .

a. That the land pertaining to the Khokhari River (locally known
by the said name) situated in Village Alipura comprises

multiple Gata numbers. [

. That, as per the extant revenue records, the names of private

cultivators have been duly re§rded against the said Gata
numbers in Village Ali}ga sifice the time of the original
Settlement (Bandobasl%%{"' |

c. That in terms of Section 38 of the U.P. Revenue Code, 2006
read with Rule 36 of the U.P. Revenue Code Rules, 2016,
corrections in revenue records are permissible only in cases of
clerical errors or fraudulent entries. Since the entries in
question trace back to the original Settlement and do not arise
out of any clerical mistake or fraud, the names of the recorded

private cultivators cannot be summagly expunged under the

aforesaid statutory provisim’l/sqﬁ
RN

0
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A copy of the report dated 07.04.2026 is being annexed as

Annexure No. 1 to this additional affidavit

6. That upon inquiry, 27 unauthorized occupants were identified
upon the riverbed in Village Sakoti. Consequently, proceedings
were duly initiated under Section 152 of the Bharatiya Nagarik
Suraksha Sanhita. Upon affording due opportunity of hearing in
Case No. 2700/2025, orders dated 27.06.2025 were passed

directing removal 0f the encroachments on the ground of “public

nuisance”/
ay

7. That similarly, 6 unauthorized occupants were identified in
Village Chausana. Proceedings in Case No. 2701/2025 were
accordingly undertaken, culminating in eviction orders dated
27.06.2025 being passed against the said encroachers. A copy of

7 list of encroachers is being annexed as Annexure No. 2 to this

additional affidavit. y**

foe!

8. That in several villages, namely Chausana Jadid, Alipura, Bhadi,
Chausana Bila Ahtamal, Mustafabad, Sakoti, and others, the
Khokhari River is locally recognized by the said nomenclature;
however, the official Settlement records reflect variations, with

certain parcgls recorded as “river” (nadi) and others as “drain”
(nala). &é

9. That the District Administration remains steadfastly committed to
the Conservation and Preservation of water bodies. In cases where
land is duly recorded as riverbed and is found to be under

encroachment, stringent legal action for eviction is bein%s;{fk

@ A
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undertaken. However, in instances where private rights have
crystallized during the Settlement process, the administration is
bound to act in accordancéMwith the provisions of the U.P.
Revenue Code, 2006. /(

10. That the deponent has acted with due diligence and in strict
adherence to the orders passed by this Hon’ble Tribunal, and has
undertaken all necessary measures to ensure full and timely

compliance thereof, both in letter as well as in spirit. t‘

. That in the aforesaid facts and circumstances, the present

additional affidavit is being filed for the kind consideration of this

Hon’ble Tribunal, and it is,yqost respectfully prayed that the same

be taken on record 7
A"‘\

DEPONENT
JiAGarmtre of ORpONEsy

VERIFICATION

Verified at Shamli on this Q,O-H“ day of April, that the contents of the
above affidavit from paragraphs [ to 11 are true and correct to the best of
my knowledge and belief. No part of it is false and nothing material has
been concealed therefrom. 4@?‘

ATTERT, Ql\

ZoHZL

Satya Pal Stagh Kashyap DEPONENT
Motary/advocate
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